409

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That this House do agree with the
Fifty-fifth Report of the Committee on
Private Members’ Bills and Resolutions
presented to the House on the 16th
March, 1983.”

The motion was adopted.

RESOLUTION RE: ‘RIGHT TO WORK’
AS FUNDAMENTAL RIGHT —contd.

MR. DEPUTY-SPEAKER: The House
will now take up further consideration of
the following Resolution moved by Shri
Chandulal Chandrakar on the 4th March,
1983:

“With a view to solving the unemploy-
ment problem, this House recommends
to the Government to take steps to
include ‘Right to Work’ in the Consti-
tution as a Fundamental Right.”

Shri Chandulal Chaﬁdrakar to continue.
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hon.

their amendments,”

MR CHAIRMAN: Some of the
members have given

Shri ‘Bhogendra Jha—not present;
Satyanarsyan Jatiya—not present.
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SHRIMATI GEETA MUKHERJEE
(Panskura): 1 beg to move:
“Tht in the resoultion,—
add at the end—

“and as women’s employment is
disproportionally and disastrously low
at least 25 per cent of all the jobs
be reserved for women.” (5)

SHRI MOOL CHAND DAGA (Pali: I
beg to move:

“That in the resolution,—
add at the end—

“and to bring forward necessary
amendments to the Constitution for
this purpose in the current Session.”

(2)

SHRI SUDHIR GIRI (Contai): I beg
move:

“That in the resolution,—
for “take steps” substitute—

“amend the Constitution
so as.” (1)

suitably

Mr. Chairman, I fully support the re-
-solution which has been brought forward
by my hon. friend because I am of the
opinion that the unemployment problem|
in India has assumed such a magnjude that
if we do not solve this problem immedia-
tely and if we do not take suitable mea-
sures  towards the solution of this pro-

blem, the whole nation has to face the

consequences of it.

What are the factors which have led to
such a situation in which people do mot
find jobs even though they want to have
jobs?

As far as we know, there was a time
vhpn the people were free to enjoy the
natural fnuts and water etc,, which were
%0 necessary for the maintenance of the
daily necessities of life. But subsequently,
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that situation has changed. The people in
authority have assumed power and have
curbed the means of production and that
is why the people have been at a lpss as
to how to find their jobs, or even how to
live at all, But we should remember at
this stage, that we are living in a human
society and. not in other societies of in-
ferior animals. We have our level of con-
sciousness whceih is higher than the level
of consciousness of the lower level of ani-
mals. Therefore, I should say that in the
feual society, the landlords crabbed the
means of production and used to employ
the people for their own benefit and in
the capitalist society also we find that
people are grabbing the means of produc-
tion and making the people whpo seek
job jobless.

Sir, in India the British Empire ex-
ploited the whole nation, looted the nation
and the brave Indian people fought against
them, and now we have to fight against
the landlords in the villages and we have
to fight against the imperialist forces and
we have to fight against the system of
development of life. If we do not fight
against all these forces which are acting
detrimental to the interests of deserving
people who are searching for jobs we shall
not be in a position to solve the un-
employment problem.

Sir, as regards the unemployment pro-
blem, what does our Plan document say?
The Plan document hag formulated a
policy. I am quoting here from page 207,
para 13.28 where the Planning Commis-

sion has formulated the Employment
Policy. I quote—
‘... The employment opportunities

have not been adequate in the recent
past either for the educated manpower
or for the overall population, Even in
terms of long term unemployment as
indicated by the usual status estimates,
the position has not been satisfactory.
Therefore, the employment policy dur-
ing the Sixth Plan has to meet the two
major goals of reducing under-employ-
ment for the majority of labour force
and cutung down on the long term un-
employment. Though a lasting solution
to these problems could be found only
within the framework of a rapid and
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employment-oriented economic growth,
suitable measures have also to be evolv-
ed in the short term in a co-ordinated
way particularly for the benefit of the
weaker sections...”

And towards the solution of this pro-
blem, the Planning Commission has said
that the present estimates show that em-
ployment on the basis of the standards of
two years will grow at 4,17 per cent per
annum in the Sixth Plan period, that is.
at a rate much higher than the growth
of the labour force or 2.50 per cent per
annum over the same period. And to-
wards this policy, they have formulated
different projects and these have been enu-
merated at page....(Interruptions). How-
ever, as the time is short, I am not point-
ing out all those things.

Sir, even after the completion of the
Fifth Five Year Plan, and even after the
lapse of three years of the Sixth Five Year
Plan, the backlog of the unemployment
has been accumulating and what has the
Planning Commission done? The Planning
Coemmission has estimated the number of
unemployed on the basis of the Dantawale
Committee Report, a Committee of ex-
perts on unemployment estimates, and of
the National Sample Survey Organisation.
The Dantwala Committee is wrong because
this Committee has not been able to
find out the exact number of unemployed
in the country. Depending on the Dant-
waiz Committec recommendations, the
Planning Commission has estima'zd that
in 1980 the number of unemployed would
be 12°.61 million and in 1985 it would
increase to 185.339 million. From this you
can imagine the magnitude of this pro-
blem. In order to solve this problem,
ihe hon, Member has suggested that the
right to work should be included in the
Chapter of Fundamental Rights of our
Constitution. In order to include it as a
fundamental right we have to change the
social svstem and economic and fiscal
policies; otherwise, we will not be able {o
solve the problem of those people who
are living below the poverty line and are
facing tremendous unemployment  pro-
blem. In order to bring about fiscal and
gconomic changes and to provide more
employment opportunities to the people,
Government will have. to take necessary
measures like expanding the internal mar-
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ket, increasing the purchasing power of

the people, relying on self-reliant growtl

of our economy and stopping imports. We

have to depend upon ourselves.

MR. CHAIRMAN: The time is very
limited. Please touch the main features of
the main recommendations.

SHRI SUDHIR GIRI: T am just finish-
ing. .0

I think, the only way to solve the un-
employment problem is to adpot the so-
cialist system of development and growth.
Without it the unemployment problem can-
not be solved. In this regard I want to
quote what Pandit Jawaharlal Nehru had
said in his Presidential address before
Lucknow Congress on 12 April, 1936:

“I am convinced that the only key
to the solution of the work’s problems
and of India’s problems lies in socialism,
and when I use this word, I do so not
in a vague humanitarian way but in
the scientific, economic sense. Socialismi
is, however, something even more than
an economic doctrine; it is a philosophy
of life and as such also it appeals to
me. T see no way of ending the poverty,
the vast unemployment, the degradation
and the subjection of Indian people ex-
cept through socialism, That involves
vast and revolutionary changes in our
political and social structure, the ending
of vested interests in land and industry,
as well as the feudal and the autocratic

Indian State system. That means the
ending of private property zxcept in a
restricted sense, and the replacement of
the present profit system by a higher
ideal of cooperative service. Tt means
ultimately a change in our instincts and
habits and desires. In short, it means
a new civilisation radically  different

from the present capitalist order.”

MR, CHAIRMAN: As pointed out ear-

lier, there are many speakers. The main
point you have already brought out.

SHRI SUDHIR GIRI: T will take only
2 minutes more. In our Directive Princi-
ples chapter in the Constitution, the found—
ing fathers were alike to the gravity of,
the unemployment problem. They were
also conscious of the inequalities in income.
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That is why they included the chapter
on Directive Principles of State Policy.
In US.A,, all the citizens have been gua-
ranteed the right to work. Not only they
have been guaranteed right to work, they
have been guaranteed right to rest and re-
creation. They have been guaranteed leisure
also. Their housing problems, their health
prbolems, all these things have been tackl-
ed in such a way that they have been given
the freedom or they have been given the
right to enjoy all these benefits. On the
basis of this, T would suggest that therc
should be created a Central Employment
Fund in which subscriptions should come
from the industrial employers, the Central
Government, the State Governments, the
nationalised banks and the public sector

undertakings.

The Government may also consider the
imposition of a cess at a rate of two or
three per cent of the average turnover of
the last three years. The Fund should be

used for creating employment opportuni-
ties for the people.

One more sugestion is that pending the
inclusion of the right to work in our Cons-
titution the Government of India should
make provision for the unemployment al-
lowances to the people, at least to the
educated people. With this, T thank you.

SHRIMATI GEETA MUKHERIJEE
(Panskura): Sir, thank you for giving me
the opportunity to speak, As you have said
that I should concentrate on a specific
point, T shall concentrate on a very speci-
fic subject, may be controvertial, that the
House will consider. I want that at the
end of this Resolution be added ‘and as
women’s employment is disproportionately
and disastrously Jow at least 25 per cent
of all the jobs be reserved for women’.
The reason for it you will be knowing
is that since 1951 women’s percentage in
organised industry is going down and
down. Jute has driven out almost all the
women, textiles have driven out. Even dur-
ing the Interantional Women’s Year we
discussed these things and noticed that there
is the declining trend. Now this is the de-
cade. Again in tobacco industry. 5000
women are going to be retrenched. That
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is the situation. Even public sector under-
takings like BCCL are also retrenching
women. I understand that the Railways -
and banks etc, who are to go in for new
machinery, may also throw out more
women. This is the declining trend with
industrial expansion, you may think, be-
cause of some women going here and
there, that probably the general women’s
percentage is increasing, That is not a fact.
Due to shortage of time, T do not want
to illustrate with figures. I will try to
point out the seriousness of the situation.
The other day I had put a question in
Parliament enquiring about the working
of the Apprenticeship Act. Would you be-
lieve that in the vear 1982, the percenfage
of women apprentices urgler the Appren-
ticeship Act in the Central sector establish-
ments, was only 0.9? This figure is given

420

by the Government. So, you just
imagine the disparity. This is the
situation with regard  to employment
of women opening of mnew avenues

for giving them more and more employ-
ment. This is also the social attitude
prevailing in the society. This discrimin-
ation is practised not only by the private
industry but also by the Government un-
dertakings. That is why T feel that we
shall never get out of this situation unless
we have a statutory stipulation of reser-
vation of at least 25 per cent of the jobs
for women.

SHRI MOOL CHAND DAGA:
not 50 per cent?

Why

SHRIMATI GEETA MUKHERJEE:
That will be the ideal thing. 1 will be
only too glad if you accept the concept
of 50 per cent. T have not put it, because
1 have no hope of your accepting it. That
is why I say that at least 25 per cent of
the posts must be reserved for women.
This is not a matter of joke. Under the
Apprenticeship Act only 0.9 per cent of
women have been provided employment
or apprenticeship. This being the general
sityation, for promoting the further emp-
loyment of women, to prevent their being
driven out of organised industry, for get-
ting them a better percentage of employ*
ment in the public sector undertakings, It
is absolutely essential that at least 25
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[Smt, Geeta Mukherjee]

per cent of the jobs are reserved for them

in the future.
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[=r afz =7z 4]
F w7 § foar ST@w 1 gg FEARN
FgT weBT § WK e ® qATA™
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Acording to him, “political demo-
cracy cannot survive without  economic
and social democracy.”
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it a7 faar gar § 5 FraEna |

Albania. The State guarantees to the

citizens the right to work.

Bulgaria : The right to work has been
made as one of the Constitutional Right.

Egypt: Work is a right.

German Democratic Republic : The

right to work is guaranteed.

Hungary: Work is right.
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Article 39 (a) “ that the citizens ,men
and women equally, have the right to an
adequate means of livelihood;”

Article 41: “The State shall, within the
limits of its economic capacity and deve-
lopment make effective provision for sec-
using the right to work....”
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MR. CHAIRMAN: Once  again, my
request to the hon. Members is that they
should try to be very brief in their
speeches without repefitions  just making
the points.

s v fodid TRaQR (g0
qT) : WANT AEEA, qA KT AGA
TqEr & welt TE St A S A siers
qrEt & FFSY & W AAE wE
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T TR Fgr Y (F 1985 (A%
g\ g ag fwar a1 1985 # IsaT
fToice Y & |EAT 7
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gEAE T@T § Al 99 9 HIET AY
frga #1 @Y «E 9qAT TT A,
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w2 e @ ¢ gAE (qE| &
Y qdqT ST OSE | 3§ SEEE &
Gee e diE NI o e 1
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dar ®w faar o

St || W TOUM ;A AR
qEar ¥, SAET FEAAE &7 FETw
AT W F AR A OFT AR
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wi uw fastia wwaw ;g9
A F qEA ATAT B

How to earn money,

I AR FogmA AT ag @ &
G|r 7 @d @ar Sl | oH wrEdy
N HA wArE & aw wwh A
T fody & fad o7 @A A S
10 &% gar &

Stgt qAF WL X A A g,
SEM ¥ET AT @ T | F & &
afgara 1 @y7r 118 7 9FHT
ga@r. -

“The citizen of USSR shall have the
right to work, that is, the right to guar-
anteed employment and paymemnt for the
work in accordance with the quantity and
quality.”

gatestl qr F  AvA A @O

159 ¥ #gr w1 & -

“The right to work shall be guaran-
teed.”

“Rights acquired on account of lab-
our shall be inalienable.”

S # Afqurw #Y gra 27
H FET WTE

“All people shall have the right and
obligation to work, Standards for wa-
ges, hours, rest and other working con-
ditions shall be fixed by law. Children
shall not be exploited.”

s & afaaa #1 gra 18
F AT

“In the Socialist Republic of Rom-
ania_ the citizens have the right to work.
Each citizen is given the possibility to
carry on, according to his training imﬂ
activity in the economic, administrative,
social or cultural field and is remunerated
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according to its quantity and quality. For
equal work there is equal pay.”

wiq feaiafes  ofsss @1
FIENZIR TEA( 2
“Every citizen of the German Demo-
cratic Republic has the right to work. He
has the right to employment and its free
selection in accordance with social re-
quirements and personal  qualifications.
He has the right to pay according to the
quality and quantity of the work. Men,
women, adults and young people have the
right to equal pay for equal work|outpui.”

& F Ar 1975 ¥ waaifa -
aqry gafad frar 2 AR AW F
gfqars &y aver 27 § fomy € ¢

“Article 27 of 1975 constitution inter
alia provides that citizens have the right
to work and the right to education, Work-
ing people have the right to rest and the
right to material assistance in old age
and in case of illness or disability.”

@wF e &9 F  gfrEEa
ferien W% FIWA  URE AW
gy 23 ¥ Y &g TT ¥

“All of us have the right to work and
choose a type of work we deserve. We are

entitled to receive equal pay for equal
work.”

1 m w fe s e
2

| omoE @fag & wfewa 39
41 & wAATe T sTadEed  fufa-
o ¥ W uifasg g Sasrar &
gl JE g | B awaan § staifEes
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T
T
g
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SHRI SATYANARAYAN JATIYA: 1
beg to move:

“That in the resolution, add at the
end-- “and each unemployed person
should be paid appropriate maintenance
allowance till the ‘Right to Work’ s
granted.”.(4)

SHRI CHITTA BASU (Barasat): Mr
Chairman, Sir, I rise to offer my vigo-
rous and emphatic support to the Resolu-
tion moved by our estcemed friend,
Shri Chandulal Chandrakar. The Resolu-
tion, as you might have observed, is very
specific, and it has got no scope of any
kind of digression or any kind of misre-
presentation. The focus of the Resolution
is that the unemployment problem in our
country is massive, it has become menac-
ing and may become explosive, The thrust
of this Resolution is that the Government
should take certain action so that the right
to work can be included as one of the
Fundamental Rights. These are the two
aspects. It is not the other  question
which has already been mentioned by
many hon. Members.

Mr Chairman, Sir, you will agree and
the Labour Minister, who is here, will
also agree with me that poverty is a den-
ial of life. This is a curse. Anybody,
who has suffered hunger knows how it
pinches. Whatever might be the views,
greatest philosophy is the philosophy —of
poverty: poverty means denial of life. In
other words, in plain  words, poverty
means the negation of the right to live.
In view his problem from that point of
view, It is a great pleasure when I find
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tiat our Coastitution includes in its Pre-
amble that we want to have socialism in
our country.

Just on this point, I want to mention,
as my distinguished friends, Shri Daga and
Shri Paswan have pointed out, almost
all the socialist countries of the world
have accepted this right to work as a
Fundamental Right. But this Govern-
ment, which claims to build up socialism
in our country now, wavers, falters, and
brings in certain points to say that the
right to work cannot be accepted, cannot
be implemented because of limits. imposed
by economy.

If you permit me, I can read out the
relevant Articles of the Constitution.
But Article 31 is clear on that. It is
a Directive Principle and the State shall
provide an opportunity for work provid-
ed the economic situation and the econ-
omy does permit. Now, on the one hand
you want to develop a socialist economy,
on the other you cannot provide what the
Socialist States of the world have provid-
ed in heir Constitution — the right to
work as a Fundamental Right. And
still you want to be a Socialist, Now
these are known to the people and you
are exposed before the people,

Keeping apart the socialist  countries
which have a different attitude towards
life, which you do not accept, even a
country like Japan about whose praise we
hear from many of you quite often, has
accepted this. Japan is not a Socialist
country at all. As a matter of fact the
present policy of the Japanese Govern-
ment is hostile to the socialist world.

PROF. N. G. RANGA: Japan is the
richest country now.

SHRI CHITTA BASU: But, Sir, Japan,
even though it is a capitalist country has
accepted the right to work as a Funda-
mental Right. Sir, France has not become
a Socialist State, although Mitterand was
its President in the recent past. They have
also allowed, long before Mitterand came
on the seat of power, the right to work
as a Fundamental Right in their Constit-
ution. Sir, I do not like to mention other
States. The only point which I want to
drive at is that the Socialist countries have

Res.

accepted the right to work as a Funda-
mental Right. You claim to be a Social-
ist State, but you do not accept that right
as a Fundamental Right. Not only the
Socialist States, even the capitalist coun-
tries also have accepted the right to work
as a Fundamenal Right. Therefore, Sir,
nothing more is required to expose your
true face.

Very often you are seen eloquent about
the Human Rights. What is  Human
Right? You make allegations against co-
untries saying that such and such coun-
tries are violating the Human Rights. But
have you ever gone into the very basic
concept of Human Rights? The Right to
Work is also included in the Schedule on
Human Rights. For your information,
kindly see Article 23(i) of the Universal
Declaration on Human Rights. You are
a party to that. You are committed to
protest the Human Rights. You always
speak against those who are violating the
Human Rights, but Mr. Chairman, Sir, by
not accepting the Right to Work as the
Fundamental Righ, you are violating this
Human Right. You don't want that Hu-
man Right should be vio'ated by any-
body. How do you say that when you
yourselves here in India are violating the
Human Right.? The very concept of Fun-
damental Rights includes the Right to
Work. 1 quote: ‘Every one has a right
to work, to free choice of employment,
to a choice of favourable conditions of
work and the protection against unemp-
loyment.” I am leaving the other two
parts, because it is not possible in India.
I concede that we can't have that right
to free choice of employment, because
we have got no choice for employment,
but the compulsion of hunger. We have
got no choice, no option what to talk of
conditions of work. But we simply want
the right to work. We have got hands.
We are human-beings. We have got the
productive capacity. Utilise this produc-
tive capacity; utilise these hands; utilise
these talents. Tt is not a heaven we are
clamouring. What we are clamouring is
that allow your own youth, your own
countrymen to have that right to live.
Right to live means the right to earn. So,
it is not necessary to convince the House
about its necessity. You go by the human
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rights, but the basic concept of human
rights is the right to work. You want to
defend those rights beyond the borders of
our country: you refuse to defend this
human right within our  borders. So,
there cannot be any argument whatsoever
for opposing this Resolution.

I have got enough facts, What is the
magnitude of poverty? You will be as-
tonished to know it if you really quantify
poverty. One of the best economists of
our country has done it. I had an idea
to inform the House about it. There
cannot be any other philosophy in  the
country to-day than the philosphy of
poverty which is a very dangerous one.
I think you should understand its impli-
cation. (Interruptions) 1 am quite grate-
ful to my friend Shri Virdhi Chander Jain
who said that if you agreed to give Rs.
50/- as  unemployment allowance, the
total sum required would be Rs. 800
crores. I think I have heard him correc-
tly. I do not know what is your figure.
It must be bigger than that. Anyway, I
am relying on his statement.  After all,
he belongg to your party.

Do you know that more than Rs. 800
crores are still remaining as income-tax
arrears? I think I am not making a
wrong statement, Do you know what is
the amount of evasion of taxes? Do you
know what is the evasion of Excise duties?
Do you know what are the arrears of
Excise revenues? So, the question of
limitation of resources does not arise, pro-
vided we have the will, and we under-
stand the truth and correct philosophy.

17.02 hrs.
[4oy) oy wr wANVIAG-ALNAIQ Y]

I am quite grateful to the General Sec-
retary of the Congress (T) that he has
mustered the courage to bring forward
such a specific, pointed and sharp resolu-
tion. T am quite sure about my ground
when 1 say that these NREP schemes etc.
are not going to liquidate the unemploy-
ment problem, Your 20-point programme
is not going to liquidate it. Let us call a
spade a spade. The time has come when
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you should speak the truth, These Rs.
10,000 crores which they have allotted for
the 20-point programme are not going to
liquidate it, or even reduce the number
of unemployeds in our country—which has
already shot up to 4.41 million. If the
figure of Mr. Daga is correct, everywhere
a large number of people have become
unemployed. So, what is needed is mot
some kind of a palliative, but an over-
hauling of the socio-economic structure.
in the name of socialism, you are building
capitalism in our country. There should
not be any doubt about it, whatever you
may say. You may have your public sec-
tor industries; but practically, the whole
thing that you have built up is the capita-
list socio-economic structure in our coun-
try.

The world has proved the importance
of the theory of Karl Marx. Our Speaker
was kind enough to mention about Karl
Marx. In the Rajya Sabha also. there was
a mention about his theory. We have to
understand what is the philosophy  of
poverty enunciated by great Karl Marx.
This is the only way we can reduce it;
this is the only way we can liquidate it;
this is the only way we can reveal a line
and guarantee human rights, For that, I
don’t expect that thing of them; but what
I expect of them is that they can speed
up the land-reforms; it is a policy adopted
by them; it is a policy adopted by the
Planning Commission.  This policy you
have already acepted but it has not been
implemented. But if you merely imple-
ment the land reforms measures, we can
make some advance, If you take certain
policies for rapid industrialization along,
with medium and small scale and cottage
industries, the problem can be tackled to a
certain extent; the problem can be reduc-
ed, but it canont be eliminated. Beyond
this, what is the major objective? The
major thrust is the distribution of the
means of production and redistribution of
income, assets pattern. Unless you can
change that within this framework, this
problem cannot be eliminated; but if you
take certain measures, then this probleml
can be reduced; and in order to force the
States to adopt that policy position, the
inclusion of the right to work as a funda-
mental right is necessary, because the
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Directive Principle is not justifiable; and
since it is not justiciable, there is no hope
for the implementation of the Directive
Principles. The major thrust is that you
it justiciable; and in order to make it a
justiciable right, it is necessary to include
clude it in the list of the Fundamental
Rights in our Constitution, Therefore, I
think the hon. Minister understands
everything, but he has got certain cons-
traint. I say what [ want to say and I
know what is his reply likely to be, that
is, the same Article 41, that is, limitations
subject to certain condition. If we re-
quire to abolish that condition and
bring in a new condiion wherein  the
bring in a new condition wherein the
you go that way, would you proceed
that way or would you go backward? This
is the question.

MR. DEPUTY-SPEAKER: You did not
mention the way you want to go.

SHRI CHITTA BASU: Give up this
antifeudal policy; give up the pro-capita-
policy; give up the pro-monopolist policy
and change the socio-economic structure
of the country. This is the new road which
you should take. If they agree to take
up this new road, the country will march
forward.

MR. DEPUTY-SPEAKER. Hc will de-
nitely choose the Gandhian way.

SHRI CHITTA BASU: I may have
certain reservations on the particular in-
built character or mechanism of Gandhia-
nism, but so far as the philosophy is
concerned, 1 cannot dissolve it. 1 don’t
mind if they can attain the end with the
Gandhian means; 1 would not object to
it. But it has been proved that the
Gandhian means have not led to the end
which we aspire. The way I have in-
dicated is the only way. | know that this
way they can not take up: this is the
way which they always abandon.

MR. DEPUTY-SPEAKER: Shri Sultan-
puri.

SHRI BHOGENDRA JHA: Sir, I want

to move... (Interruptions)

Res.

MR. DEPUTY-SPEAKER: After he
speaks, I will call you. You can move
and speak.

SHRI CHANDRA PAL SHAILANI:
Sir, my name also is there.

MR. DEPUTY-SPEAKER: Yes, But the
name of Shri Sultanpuri is above that of
yours. Shri Sunder Singh and Shri Shailani
are also there. But the name  of Shri
Sultanpuri is above that of all of you,
All of you will have your turn.

Now, Shri Sultanpuri. L

o gewEw Ryl (faweT)
JATEHE R,

G FOAAH] TL gAA F A2
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Y gnir 1
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SHRI  SATYENDRA  NARAYAN
SINHA (Aurangabad): This Resolution
provides yet another opportunity to the
House to express its views on this most
important problem facing the country. Al-
recdy many hon, Member’s have spoken
on this Resolution. They have brought
before the House the information that
many countries of the world have already
accepted the right to work as a funda-
mental right. So far as the socialist coun-
tries are concerned, there is no problem of
unemployment. Almost all of them have
accepted this right of work as a funda-
mental right. Even those countries which
are not socialists like Japan, France and
even West Germany, have accepted the
right to work as a fundamental right.

In the discussion which has taken place
you must have noticed that there is a
unanimous demand from all sides of the
House that this right to work should be
accepted as a fundamental right and the
Constitution should be suitably amended.
It has become all the more imperative
because unemployment problem i? increas-
ing alarmingly and the stark reality of the
bleak future which is staring into the
faces of our youngmen has caused their
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frustration. You know that there is stadent
unrest. If you really go deep into the
cause of student unrest, you will see that
if there because students seeno future
for themselves, They are suffering from
frustrations and they take to all kinds of
ways which cannot be commended. There
a deterioration in law and ordef situation.
Everyday, we have been reading about
incidents of dacoity, robbery, murder and
all that and we are facing a very explosive
sitwation. The hon. friends who have spo-
ken, bave already referred to this and
said that this political democracy will have
no meannig if there is no economic and
social democracy. They have underlined
the imperative need for providing employ-
ment to everybody, failing which you
should provide them with unemployment
allowance. Even Members of Government,
while speaking in public, have said that
it is necessary that the Government should
bring masses into the main stream of life
by implementing ‘the Directive Principles.
Clashes between “Fundamental Rights and
Directive Principles are bound to arise.
The founding fathers of the Constitution
desired that the Directive Principles should
be implemented. 1 need mot read Article
39 or 41 wherein it has been said that the
Directive Principles virtually are crucial,
are fundamental to the goverance of the
State. We have found, even after 33 years
of this Constitution, that we have not im-
plemented the Directive Principles. In
every field you will find that there has
been failure in implementation of our
policies, Only the other day Shri Lakappa
had brought forward a Resolution here.
The underlying current of thinking was
the 'same anxiety that there is tardy im-
plementation of the socio-economic pro-
grammes with the result that the socio-
economic structure remains as it was and
there has not been any significant change
in thaf structure which is necessary.

Mr. Daga who is Secretary of the Con-
gress Party very eloquently warned the
Government that if they did not accept this
as a Fundamental Right and provide work
and job to the jobless whose number is
everyday increasing there will be chaos
and disturbance, He went further and said
that people should organise themselves to
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demand this right. Mr. Shiv Shankar an
important Member of the Cabinet also, at
one stage, addressing a meeting, said
that if the country failed to provide social,
economic and political justice, it will lead
to radical methods involving . violemce.
This is the warning given by Members of
the ruling party, It is not as if the oppo-
sition is serving this warnig to the Gov-
ernment. I know that our Labour Minis-
ter is a sympathetc person. I am sure, he
will not come forward with the usual plea
that we have lack of resources and So we
cannot accept it as a fundamental right.

Bihar has introduced an unemployment
allowance of Rs. 50, West Bengal also
has a scheme of unemployment allowance,
which is given to those who have registor-
ed their names in the employment exchange
for a manimum period of five years. Maha-
rashtra introduced the Employment Gua-
rantee Scheme a long time back. It was
acclaimed by all and it attracted wide at-
tention, We had also introduced the Antyo-
daya scheme under which we gave bene-
fit to the poorest sections of the people.
We have been doing all this, yet, when
this question is raised, the paucity of re-
sources is always trotted out as an ex-
cuse for the inability to accept the Re-
solution. When the Government have in-
troduced several schemes to provide bene-
fit to the poor families and bring them
up above the povertyline,  they should
straightway accept  this Resolution and
take steps to amend he Constituion to
include the right to work in the Chapter
on Fundamental Rights.

In the Directive Principles of State Policy
it is stated that the State shall, within the
limits of its economic capacity, make
effective provision for securing right to
work and also assistance to old age, sick-
ness and unemployment benefit. So, there
is no reason why we should not accept it
straightway and provide for it. When we
have been spending money for Asiad .and
other schemes, it should not be difficult
for Government to find money for this
purpose. The other day in reply to a ques-
tion the them Labour Minister, Shrimati
Ram Dulari Sinha, stated that if unemploy-
mient allowance was to be provided, it
would come to Rs. 629 crores per year. In
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my opinion, it is not a very big sum,
which cannot be found by the Government,

Only today we have concluded the gene-
ral discussion on the budget, where there
was reference to the rural development
fund. Shri Chitta Basu referred to the
evasion of income-tax and excise duty. The
Wanchoo Committee estimated that the
black money circulating. in the country
may be in the region of Rs. 20,000 crores,
which is a staggering figure. Can we not
do -something to tap these resources?

We should create a special fund for this
purpose. We can also ask the private sec-
tor to contribute to this fund, by giving
them incentive in the form of income-tax
concession. There is no reason why the
Government should find it difficult to
accept this Resolution.

My hon. friend, Shri Giri, referred to
the report of the Plamning Commission a
little while ago. I would also quote that
para:

“The present estimates show that
employment on the basis of standard
person years will grow at 4.1 per cent
per annum in the Sixth Plan period i.e.
at a rate much higher than the growth
of labour force of 2.54 per cent per
annum over the same period. In terms
of absolute numbers, it means an in-
crease in employmeny in the standard
person years by 34 million, which will
almost match the increase in the labour
force, defined as persons of 15 years of
age and above, over the same period.

“This result can be interpreted thus: if
all new employment is on full-time basis,
then the total jobs created will accom-
modate the entire increase in the labour
force. However, assuming that in reality
all the newly employed cannot be on
a full-time basis, there will be a greater
absorption and. the existing backlog of
unemployment will be redu

This is what the Planning Commission
stated and in the face of this, I do not
think that the Government should find any
difficulty in accepting  this Resolution
because ‘the Planning. Commission itself

said that they will be creating so many job
opportunity for increasing the labour force.
Therefore, my humble submission to my
friend is that in view of the fact that you
have been hearing from everybedy and
you have been seeing warning signals
everywhere in the countryside in the shape
of student unrest, labour unrest and dete-
rioration in the law and order iituation, it
is incumbent on you to accept this Reso-
lution. If the Planning Cemmission finds
difficulty in accommodating the entire
labour force, for the backlog of unemploy-
ment you can create a special fund fto
cater to the needs of those. unemployed
people. Several State Governments have
already started giving unemployment al-
lowance or they hayetarted employment
schemes which you can also adopt and
thus provide jobs to everybody in this
country. This way you can earn peace
and make progress because the economic
system has not served our purpose, and
you have seen the demand from several
Members here that it rquires a close look.
Why is it that the economic System has
not served our purpose? If it is necessary
to change it, we should do it, and take a
bold step and see that all the schemes that
you are launching are strictly implemented.
But this requires political will, political
courage, to face those who are standing
in the way of speedy implementation of

these schemes.
P 2l

MR. DEPUTY-SPEAKER: Before I call

‘upon Mr. Namgyal, the next speaker, I

would like to say that two hours are allow-
ed for this discussion, and this period is
over. There are 10 more speakers still to
speak.

SHRI' M. SATYANARAYAN RAO:
I think we can extend it by one hour.

MR. DEPUTY-SPEAKER: Therefors,
we can extend the discussion by one¢ more
hour. I hope the House agrees to extend-
ing this discussion by one more hour.

SEVERAL HON. MEMBERS: Yes.

SHRI SUDHIR GIRI: Sir, what about
my Resolution?
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MR. DEPUTY-SPEAKER: Your Reso-
wmtion is safe. Even if it is taken up mext
time, it will continue to be the first. The
rulés permit it. Therefore, your Resolu-
tion does mot get lost. Under Direction
9A, it can be there.

T would like every Member not to take
more than 8 to 10 minutes. Now, Mr.
Namgyal may ;speak.
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MR. DEPUTY-SPEAKER: Shri Nam-
gyal, before you speak on family planning
you must announce the number of child-
ren that you have. Only then youm will be
qualified to speak.

SHRI P. NAMGYAL: 1 have only
three. But o far as my Constituency is
concerned, its area is roughly one lakh
square kilometres and the people living
there are about 30,000, So, there is a
great scope for more population. Therefore,

.1 do not believe in family planning so far

as my area is concerned.

@A aTF W A TEA AT TG AT
g dg & S 7T 7 AT qEfea
afet & 71 § & AR wew A
76 WA FETEY Thweat  HaET
9% TEWRAT (3932 ¥ | wE4 fed
e fewmq @1 v agw gn SEY
T fmd #f wTg § 9ga T8N
¥ gz frar war &, a1 f osieq
FEAT & | aFw awr @T fiww
ST S G I B It §
T w22 ﬁ'%lo—aﬁ?fm&
g frot o oWN
a‘w avmq ¥ o qTAaw
[ a9 T | 0% S8 § UF
RETT IH< A AT FLAT N
&l @ WEd | W Ay wAaw
AT @fea fess g =1fed | gardy
wiweaT a2 {Twd & fog dfagww
dfen fafwz &1 2, afe7 w5 &7
(Wi fafwz g wifgd 1w
7T femAz mae § Lower Limit g
T S q1aF B TSI ZT AT
g | gg @Y oF A TmaT & 1 sHied
de feerd #1 w8 @1 ¥ T AT
SEY 21

| TF T8
, g H%
a8

ﬁ/ & 5 4,

HIL A w99 413A ffeex ara
& 20-qA TEw A A ¥ gFA
AR AT FAHE FE ar AU @qw
g & #rf awg 7di & fo @) wom @
TA-TFATIHE FT GEAT T T A |
WA §aq sEr @i Stress Gy
wrﬁm@*mn’rt:ﬁ?mwwgu
T wET g SO A OST 8,



457

T Wil gATR e W
AN qZ wESAT BF [HATHT GFAT § |
dfer wd wigw fafaex gga #
ZT 9 F R WEA gF AG g |
HT TF W AN AR IAT X F
ar 347 ® &, ad &1 faawe fafs-
Iy FW § FL TR TEA ™
AT #Y & gw a1 faqae Sincercly
FH FA A FE@ @ |

SteT T AR wed qgd o fwar
AN FrEdTUAY F IEAAT qgH FA
g AT A TR FA-TEATGAE
&1 waar £ Sad o qeam o9-
F2T AW @ 9T fAwd & AR A
o¥ff g% THEAZ TE WA g
g oweaw @ W S¥wE FrEe
& SR FrEwr waar & qlea @A
g | AFFT ®AA § USHOT FT A
FHEAT (WS | gHAR ¥ § T a0
qAATAT a7 HEE T 97 qA 4
IART AE ([FAT W Few  gaFaa
fa®r i s qrmdga Consideration
¥ fgar mm oA W AR
T qATET AL FA A FINR
H gewgA fwe @1 wrEw STed
frar dfFa fiw WREX A ga & 7
qE TATHRS Y OF Wifor TP
o s & ®W & 9% afeT ghw
FE § AT IwEET § TAET AE
AFAT | I T WX ar Ad @w-
a7 & wA-OremAe FTRGAT A A
ST | T AN FT AY FiEHEuEy
fog 7 aga @8 & @w 92 fa@ &
A FF TAmAT B ST AT
B ¥ gMa § ag WY g g arn
& R A oA a<E AW
J]W A TET ¥ T TEE @
fomaY awig & o smw 7 ofsdew
Q w & e oaE q Sar fv @
T oA WX oAt AR WE AT

Right to work as PHALGUNA 27, 1904 (SAKA) Fundamenal right/~ 458

Res.
Fega § fo agi & @ & 7@ Q@
§ iferd age & a7l oC FW &A@
T g W@ 9 WK 98 § 96 W
AT w7 qa 4 Afeq mA A <
oF w@w ur T & fF awe ¥ surr
¥ wEEr W Al 9T wfEw gy
o adfwr gz ufsdud w9d §EA
2 mHT dafea zigaw #IK e
TS Y AYh §IHI W SATET
qag & FT wE@ g |

Y FEAE TMAL A A TE
ara Ag TEY £ [F S ofead Fhea §
IAFT wATfwa ZAT AIET AT W
ST UF g TveS FY arw (Targ
SEY ST 0 A sAdY IH oatm W
o ¥ ¥ §OE FaT g w@ifw
qfed THew W ARGT T A
T 3% 949 & a9 Y 9% gEq
g O WSt arm # a|m I
ool Ay Y fAady § ) qdvar ag
gar & & =7 ufwm & a@|
El § qg7 S gedi F AT &Y
g fwwar &) e os@ue arey
q ot g F7 a7 fqgom wEw|
g | g TfaF hed @, 98
qgAT WX ff "@Er SA41 AT 0
aft Y T 2 g @AY aTh
& 2 | '



459 Right to work as

- [#fr oY wrITTA] .
A w1 At fawr s o afk
55 & ¥t 99 9 @ feme @
@ sEurTHe w1 f wEeT §9
@ T g @ Smmo -

ZH & WX AW A WS qEA

D) MY - ]

vtr = wmale Kapel (SR8 Uy
P o & p ki § o
P L
v oy 4 Shela (I ysle
2y RV N ._f‘ ol 1 & L,
- ugp bale LS el Jdy Uy

K Sy 9 eddy K e

S g - Srlg Ugh &' Sige
c,-wl‘,_.é Jals Ui K 23
N2y gy K pae o Sely Uy
P UVepam pae - 2 wyyd oS
IRaSymel ala o cdpailyagl o &S
‘l"d_ P dxgSepl L el ._,5
Yy oS o o Bae () g
RN NUPGIRRTR PR SN,
W'ere Syl (S Sl Glyd on
o ¥ w&.lﬁlg e e &
$ ol 2y la U gileusd
S e Byl JS K LS WSy rRa$
Sk gp e & S laye ©

MARCH 18, 1983  Fundamental right,—Res. 460

alr Ju yp & 2 axy o8 o
&S e 0 G S
el s S oyt
o2 e B S W -2 ol
o vt Yl o8 RCergy AR
Ugd 1S e lrgd aadye Jlpod’ oS
lhane ga 6 568 gl 58 ¢ Iy Lo
Sue S S iy S 2 Yy
J”'i.;'!“"u*‘u))))""iiﬁ"v“
SUT 3ol g s e o

- oty U g5 Baage

MR. DEPUTY-SPEAKER: Shri Nam-
gyal, before you speak on family plan-
ning you must announce the number of
children that you have. Only then you
will be qualified to speak.

SHRI P. NAMGYAL: 1 have only
three. But so far as my Constituency is
concerned, its area is roughly one lakb
square kilometres and the people living
there are about 130,000. So, there is
a great scope for  more  population.
Therefore, I do not believe in family
planning so far as my area is concern-
ed.
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MR. DEPUTY SPEAKER: Shri Bho-
gendra Jha. You can move your amend-
ment and speak also.

SHRI BHOGENDRA JHA (Madhu-
bani): Mr Deputy-Speaker, Sir, I do for-
mally move my amendment which I could
not move carlier.

1 beg to move:
That in the resolution,—

add at the end—

“ensuring  one persons one job for

every adult citizen of the country.”

On this issue of “right to work”, there
cannot be two opinions im this House or
in the country. But the problem is how
we can easure it. It is also well-known
that as long as the capitalistic system is
there, as long as the present social order
is established, there cannot be durable
solutiom to the unemployment problem.
It is because when a class which does
not work amasses the wealth produced
by a large number of others that very
class in order to increase the value of
its own wealth, dreates inflation and,
when the purchasing power is less and the
worker becomes the victim of recession,
again, to ensure profits, it combines the
two in the form of stagnation. And in
all these processes, those who are hit are
the producers of wealth, the toilers who
work in fields or factories or offices or
anywhere. That is well-known. I am not
going to emphasiss that joint because
that can be solved only after the over-
throw of the system, the capitalistic so-
cial arder.

For that I can squarely blame the
ruling party. But if they blame us, 1 can-
not deny this because I will plead
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guilty that we have not been in a position
to overthrow this system and we have mot
been in a position to rouse the toilers of
the country to rise to a revolution and’
overthrow the System in the country. 1
also plead guilty fer our inability to rouse
the toiling masses of our country.

Here, what I would
present circumstances is what can possibly
be done. Formally, we can get it imcor-
porated in the Constitution. If the ruling
party agrees to it and, when there is a
resolution moved by a General Secretary
of the ruling party, it is supposed that they
mean what they say. I think, because
there has bezen no whip to bar the moving
of this resolution, we do take it and the
country could take it that the ruling party
now i3 committed to it, that it will come
forward with a formal Bill to get it incor=-
porated in the Fundamental Rights Chapter
of our Constitution. Otherwise, it will be
plain hypocisy; it will be plain wasting of
our time and cheating of the people. I
think the whole House unanimously appro-
ves of it.

I want to submit something more. Sup-
pose we incorporate it im the Constitution.
But there are no jobs, not because there
in dearth of jobs but because of our sys-
tem and the capitalistic social order. Even
the remnants of social order do not permit
crea of jobs, the capacity to re-creale jobs
to get people employed in productivity.
That is the problem. That is why I have
moved the amendment that “one-person-
one-job” should be ensured. What is the
present position? Whemever there is any
advertisement for out of the total number
of applicants, almost 80 per cent are those
who are already in jobs. So, the remain-
ing 20 per cent who are actually unemp-
loyed mostly remain unemployed, because
those who are in job, do apply for new
job, better job, whatever it is which they
think is a more suitable job.

Another aspect is in our society, a secs
tion of the people—I am talking of the
middle class—in the political line, adminis-
trative line, judicial line, or even business
line, they have several professions at the-
same time, One may be owning 20 acres of
land and he is roaming about because he-

submit under the
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i3 unemployed. Till the land, at least, No,
hé will not till the Jand. Land is treated
only as a security, not as a source of
_growing food or developing the wealth of
.the country. )

So, some method the country will have
to evolve so that a person may choose
the main profession of his or her life.
.Suppose I have got Rs. 500 p.m. income
.and I have got land. Why canmot I culti-
vate the land? But I will never like that
my children should cultivate or till the
land. I do not think that a III Grade or
IV Grade employee will dream that his or
~her children should become cultivators.
They do not like it. Then why should
you own the land? And those who actual-
ly want to till the land, they have no
Jand. That way, our agriculture suffers.
Production on the farm suffers and where-
ver you are, you also do not spend
your money on productive
. for self-employment.

Fortunately, in Punjab, Haryana and
Delhi, one important factor is, that the
people came and settled here as refugees
from the Western part of India.

Otherwise, if you go to the Eastern
side of the country, you will find that
the problem is same everywhere. The

~problem is not a single retired engineer
wor professor can have self-employment.
Even for personal benefit, they like that
~they should not retire even after death.
For that, they meet this MP, that MP,
this Minister, that Minister. That is ano-
ther thing. Or they purchase  some
“land or some building.

The productive effect is most impor-
tant for producing wealth in the country
and for humanity. That is the problem.
That is why, I say that we should pro-
vide for some legislation where a person
should be compelled to choose the best
possible profession, according to his
capacity for his life and wherein  he
can utilise hig energy or his resources
and talent for reconstructing our country.

One aspect is that everyone should
~get a job for himself. The main thing
“is that the energy of the entire youth of
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the country should be employed for re-
constructing the country. That is much
more important, Our Parliament or
sovereign people also have got no power
to bring back that lost youthful vigour.
That one should do. That is why,
cne person, one job and then gua-
ranteed productive employment as a
fundamental right-if you combine this
in the present capitalist system, to some
extent, we can go ahead and those WwHo
cannot get service for self-employment,
Government can provide him with  the
means, instruments and money so  that
through self-employment they can main-
tain themse]ves gnd produce sufficiently
for the country also. These have to be
combined and these alone can, to some
extent, enable us to solve and to tackle

our socio-economic problems,  That is
why T gubmit and again I repeat that
if the resolution has been  seriously

moved, the ruling party should come for-
ward with an amending Bill for the con-
sideration of the House,

Al Wegqrd WA (F797H)
[T SUTERE Wered, o omuA
qray = FEATT TEEL AT FT FI
AT § W1 T8 A ow-
arg a1 g fF S=iA oA W &
Fafsq @aT § UF QAT FHey FEIT
frar 2, faasr oar g3y 3T &
FOS-HOT  Wifgs, Fazrer,  afaa,
e "A9gY, foes # FEAR
arT F &M ¥ 2

# qar wggw Fwar g f& oo
JFGATA TEFT T A T AW A
g & wfas sAqgaer F aW F
g T B FL, AR FOEATIAT A
GAAFT HIT IR JATHT F1 GUHA-
FX qZ gHeT yeqq fwar g1 =,
‘F1a F1 ufgwErd gfaga F afas
afasrdd & mfys fFar So—
wafag ag gFer w0 fear m@r £
¥ oar ey afg wr mrewr 7
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mnmra f& #  F
afuFiz www-fag sfawrc 81 &
bar gwwar g fF U mEEr @
FTq 74 faamr & g fFw a@ &
wqAr Sfaw g &, 5 avg
A Oyx @T F AW AT FA
TIAT SfawETSA FEM

sfraq, gark WAy afqara #
uF  Aifar  mfggrr 3—TEE T
zgafady, amar &1 wfewe @ &
ag q@AT =EAr § fw @ A gH
AT &7 AT TH qeh § HAAMAAN
T oA w1 Ao AG 27 g AN
@A § 93q £ mic @A 8
f& arfa & Fm9 9%, g5 FA9Y,
AT F ATH 97 HWATAAT W ATH
§ fa¥wrg g wafs wrw & dfqg@
# gEar &1 AfgF ANE Of )
TR d@fmm § iz z drew @-
Jaar F AfgAT N g afFw w|v
A @A 21 T F 1 AR AT 2
I FIE qrET 29 F TET FT H@AT
2, @ ArEr A fauEr s w1 AR
FL AT FT AT £ THT 109 F |
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sr g arfEw T AT
Afw Tz T wew wE e
T g9 A1feF ®Y ¥ o g7 W
@ wfQ F dgges wREw W,
weht 1 ffeaat #1 qaw 78 T
far s &1 anfaw Q@ 9rz w9
FT FT FAR I AT § AR |
g9 uifas =7 § @aw & 7 :

qiFaT & FEWT U0 UIHAT HT
gfuw 2, dexfa #wix foer arawn
ufaFre | T W IW F AT w4l
dar g1ar 8, 39 TeAH =4 I AW
forert. o WA @esfa &1 wigw
yw 27 T IW A FgT 4
aERE @m g, f3q F 759 A
qifer ww faar afwadi & ogaEi
§ qzd 2 Al a@ F WATRT A
T ZET &, F 39 FT AW AL FLAT
qAEAT WX TH AR A QW A
@t 2, 519 & T=9 Faz AT afeqw
o § wea & 1 @ famr #R
H@fﬁaﬁrgtremqwm:er{g?
T §T FT AGE AR T AHA

-

¥ wriz z aad, weafa &
qEFR | 15 wTET 1947 ¥ 9EgA
™ AW | zren, fawan, safaar, il
o faarfaar & g@a #r 2fam
TR A 37 I gwq F1 af@q |
geafa &1 AfFr @ frd 97 @i
# frr §f & W T 3w F qgHer™
art & fag @ 2

qiar § Wiz T FEZwAT -
&, FauTE IOAT FT AT |
g W wigw "y @ # fag &
g # 3w ;¥ N FETer FAar g,
99 # ™ FT GIgE a8 frar §)
O @ & fraw & & wx
‘Fm & w1 w7 wfEe
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[+ wFzqar sfardY)

 wwET weAr e Sfas
afardl § e far oo, & #W
1 THE E AW, T AT GEIT I
ST ST AT ATARIT T qFT
AR TWE A qg wAT g R owmr
an § offeufs G &, s o &
I 99T & Wi W 2w | oar feafy
a g & fF g e 8T wrEH
1 AN AL T aHAT ) TW & S
FOOT F AT UF Foor g2 & fF
g firr wfy gfew @1 g9 d 9w
gifares (FFwE #1 A weEE
2 fralt s ogw # faear @,
foa &1 7dfom ag d@r & fF oS
a4 ofserd el A T@d g, FAFT
T § q2d £ W N A% ¥F AR
 F94 2, 4 WSO HeGr qIEA 9%
99 T g W TAT qOAT TTE I

et #T BT @A
18.01 hrs.

q Wt Hwew qw  fRm @,
I Wew vEew uE g R AW &
afuFe #1 dfqam & wifas  #wfa-
0 H afefee fFem o 1 @R
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& & o a0l A qwer w
WA F & (A4 g a1 AT
¥ fawifon seiv g & a1 & =fu-
FX FT A7 wfawc & affaq #33
F fad sriamdr w2

T AW wr g fF g weh

q AT agd a3 GETA 9T &0
WX # g AL g a1 W Ay aroa
H AT &1 FE (orfera ATromme oqfaat

F am Ao FEtadt § oas @
MR. DEPUTY SPEAKER: Mr, Shai-
lani—you will be concluding in one minute

or so? One or two minutes.,., All
right, you can continue next time,

The House stands adjourned to reas-
semble at 11 a.m. tomorrow-Saturday.
We have got the House tomorrow.

SHRI RAMAVATAR SHASTRI: On
Saturday also you are taxing us,

18.01 hrs.

The Lok Sabha then  adjourned till
Eleven of the Clock on Saturday, the
19t March, 1983|28th Phalguna, 1904
(S).



